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1 
H Hon'ble 	Shri 	.K. 	Sinha, Iiembsr(J) 

12.12.95  
Honelle 	3hri 	K.b, 

c1i 

At 	the rquest of counsel for the applicant, 

/ 

her.n 	on admission is adjourned to 8.1.6. 

- 	 14 
(A.K. 	Si\nha 

1moer(A) 	 Memuer, (J) 

2/8,1.1996 Fion °ble Nr. 	K,D,,  Saha , Member. (i) 

ourntd to 6,2, 1996 for adiisio, 

K.b 
M. 	. Member, (A) 

,2,96 
Honhla 	Shri. K.1 	Saha, Mmber(A) 

-. 	
CM Adjourned-to 	27,3,96foradmission. 

• -• 

'(KD.Saha) 
Nemter(i) 

L12 - eb1; 

/ jivisio 	s not 
- 	svailablc *t .pteset. li 	ftis case b 	-- 

9_-4 idiourwd sine die ti1 the jjlvmltlu 
snob s availabic. 	• 

(JA 
Registra/(. 



N. 

sel for 

file their 

, if any, 
qisités. to 

4/10.10.96 	Counsel for the applicant : Shri Suxil Kui 
- 	 Heard Shri 5.Iimar, learned c 

f 

	

	 - 
the applicant. 
2. 	Admit. 

'\ 	 3. 	 Issue notice to respondents t 

-' 	 reply within four weeks from now, Rejoin 
may be filed within two weeks thereafter. 
be  filed within a week. 

4. 	 List on 10.12.1996 before Regi 

cpmpleti n of.'pleadings. 

(D.Purk yastha) 
Menber(J) 

trar for 

11_~' ~_~ 

(Ki.Saha) 
Member (A) 

5/10. 12. 1996 	 The learned counsel for the applicant Mr.S.Kumar 

ispresent. None fox: the. respondents. Notces have 

tk&,.•ben issued to the respondents. W/s has not beei1ed. 

Put 	on 24.1. 1997 for 	ling W/s. 	 / 

(c 

6/24. 1. 197 
	

The 1 ea med coufl e 1 for the app1 I Ca rt Shri. 

S.Kurrr is present. None for the responnts. Notices 

were served to the Sr. StandingCounsel Ion behalf of 
— 	 çtisi 

the respondents no.1 to 3. Notice/issued to responden 
Y 	 - - 

no. 4 return€ d un4erved wit h the remark Ure is no / 
0 . 	r 	 such person as Smt. Anu Sinha." The lea lined counsel/ 

/ 
S 	 for the applicant is again directed to i1e reiis1 

to issue fresh noti'ce to the respondent no. 4 to he 

Jç \.co--43 present addres. Put up on, 103. 1997 for W/s. 

-I 

( M. L. Paswani ).. .• 

Registrar I/c 



7/10. 3. 19 

	

	
The learned counsel for the applicant is 

present. Notices were issued to the responaeflts 

on 29.1.1997., Due to efflUx of time notiCeS upon 

the respondents deemed to have been served under 

order 5 Rule 19(h) of c?C. Put 	o 219 (i, 

for filing W/s. 	. 
( 4.p.41içih ) 
Dy.Registrar I/C 

8/21.4.194 7 . 

	

	 The learned counsel for the applicant is 

present. None for the reondentS.NO W/s has yet 

been filed. Put up on 19.5.1997 for filing W/s 

as a last chance. 	 . 	. 

(S. . Sinha ) 
Dy. Registrar I/c 

The learned counsel 	th , for 	e 	pliCt 
9/20. 5.1 '97 

	

	

is present. 

Nne for the respondents. No W/s has yet been filed 

though sufficient time was given theref ore. In the 

circ stances, let it be listed beforethe H
on* e Benh 

for direction on .3.6.1997. 	. 	 . 

( a..Sinh' 
Dy.Registrdr 

MPS. 

	I/c 

10/03. 069 	. Shri . Kuma counsel for the aplica nt . 
Vâ/s not filed so far. four weeks further time 

is allowed for the same. Rejoirer may e filed within 

two weeks theafter. 
List on 14.08.1997 for QjLCtjOfl. 

SKJ 	I 	
' 

11/140891/ 	
, 

( Isa
llowed 

fl 

p 	

I 

two wee 
	Othe 

F.4 	 j 



12/15,10,97 	 on behalf of responaents 1, 2 & ;has 

been fiieci.Rejoinct&r may be fi1ct Within four weeks. 
List for lirectjbn on 17.12.199Q 

(VNotra) SKY 	
ice.Chirman 

13./ 11.1297. :Shri S. Kumar, the counsel for the app1ica. 

On the request by the counsel for the appliant, three 

weeks further time is allowed to file rejoinder.List it 
:. 18.2.98 for direction. 	 \\ 

\J!. 
/C83/ 	 (u.N. ehrota). 

. 	 • 	 Vice-chairrjan 

i4./ 18.2.98. 	On the request made by the learned counsel for the 

applicant, three weeks further time is allowpd for filing 

rejoinder. List it on 1.5.98 for direction. 

(V.N.ehrotra) , 
Ilembar (Al 	 Vlce-chair'nan ' 

* 



0. A. 71 5/9 5 

15/7.2.2000 	None for the parts, 

As the p1eading& -ore complete, let 
thiS case be listed for hearing on 6.3.2000. 

In the meantime, the applicant is permitted to 
$ 	

A 

fIle rejoirder, if any. 

( 	 ) 	 ( L. R. Iv. Prs  ad ) 
Member (J) 	 Member 

16/6,3.2000 None for the applicant. 

List it for hearing on 18.4,2000 

.A1J 	 (L..JFiA) 	 (L.R.K.PRASAD) 

	

M]MBER(J) 	. 	 . 	MEMBER(A) 

17/18.4.2000 	None f or the parties 

List it for hearing on 26.6.2000. 

L,mirig1iana ) 	 ( Lahman JhaMES 	) Member (A) 	 Member ( 

18.1 26.6.2000. 

None appears on either 8ide. Let it be adjourned to 

28.6.2000 for heariny.In case nobody turns up on behalf of 

applicant even on the next date, it will be dismissed for 

default, 

/CBS/ 	(L.R.K. PRR5ID) 	. . 	 (S. NARVAN) 
ME MBR (j) . 	 . . 	 VICE-C H1URMIN 




